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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH
0O.A. No. "
TiA . No. ,
& > 12
DATE OF DECISION
Petitioner
Advocate for the Petitioner(s)
Versus
Respondent
Advocate for the Respondent(s)
CORAM :

The Hon’ble Mr.

The Hon’ble Mr.

v
1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not §

3. Whether their Lordships wish to see the fair copy of the Judgement ? »

4. Whether it needs to be circulated to other Benches of the Tribunal ? ™
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Inion of Incdia
'otice to he served
al Tailway "'anacer,
'Testern Tailway,
, Najlot. .e...respondent

Rate ¢ 22/10/1902
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At our reguest Shri 2.7 .Yyvada,

d*dvocate has k notice applicaticn on
hehal® of the respondents and a copy of the appli-

2n to  hin

application is
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admitted and in the view that are taking, we

rose et it of finally, without
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reply from the respondents.

P The application is for regulari-

sation as a class IV employee, on the ground that
a number of his juniors have already been regularis

a8 mentioned in ‘para b.3. '0f the dpplicatiegn: e

plicant states

\J

he was screenéd on 28/12/1987.
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2 His case was forwaeded to the
N4 71 sd 3 Pailwas o a ey (r' e & - A -
ivisional Railway Manager,(E) Rajkot, (Annexure

reference & has

ore, the applicant

s

sent another reminder on 16/05/1292 Annexure A.

L As

this application has

to the respondents to regularise the applicant

and grant him consequéential benefits.

g, At the time hearing on admission,
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the learned counsel fo:
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the applicant would be satisfied if this

.

E with directions to
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application is disposed
the rc~ﬁon”0ntb to consider the pending repre-

sentation in the light of the averments made in
the pre

ent application. The learned counsel for

w3

the respondents didh not object to this suggestiona.

6, In the cirsumstances, we dispose
of this application, with d direction’ t¢ the
respondent(i.e. DRM (E) Rajkot ) to considered

the representation of the applicant forwarded

to him by Annexure A/l memor&ndum as wez well as
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his subsequent representation dated
16/05/1992, in the light of the averments
within a period of two months from the
date of receipt g of this order and intimate
the applicant,.
. Th A . P
: 7. he 1s diposed of as
above.
” (o] A = o g e . P )
8. A.copy of the application should

be sent to the respondents by the Recistry

along with a copy of & this order.

(R.C.BHATT) (N.

U

MEMBER (J) VICE CHATIRMAN
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